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to be issued tp the respondents to rqgularisé
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his servige on the postjof Ferro Printer from the date

of his promotion on thak post and for grant hin

proper seniority and otHer benefitse.

‘ |
The admitted|case of the parties is| that
1 labour

2e

the applicant was initiplly appointed as casud

WeCefoe 19.09,1977 and wgs also granted tempOrSry

status wpe.fe 23.02.1981. ;

3 The applicaft ig working as Ferro #rinter
|
I

- e

in-the grade of Res 82§=1200/~ w.e+fs 21.01.1989.
I

The grievance of the gpplicant is that his setvice

ost of Ferro ginter be regularised f&om

on the 1

that date.

4, The case Off the respondents on th# other

hand is that applicant is working as Ferro Pﬁinter

against a work charge |[post because there is RO

permanent post of Fernbo Printer, hence, his gervice

on that post cannot Be regularised. sut thel applicant

is being paid salary|in the grade of Rs. 825-1200

regularly since October 1993 and his arrear of

salary has also beenl |paid in the month of Oc¢tober

1993, | Hence, the applicant has no case and%application

1iable to be dismisséd.

|
i
We have pprused the record. ‘

5o Tt is evijdent from the counter reply filed

by the respondents ghat the service of the applicant

has not been regularised on the fresh post of Ferro

' printer because no permanent post is availﬁble. But

merely because the |ppplicant is being paid salary

of that post directiion cannot be issued to the
N
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ts to regularlhe his service for want

$ are directed to reguls

and when the p¢

}of

Tﬂerefore, applicant has mo case.

arise

bst of

nter is availdple in the grade of Rs.|825-1200/-

is disposed of accordiﬁgly.
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